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Certilied that no further action is, i;a^uired to takisn ai|d tliat the cas? is fit for consignment 
to the record room (decided)
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D a t e d . . . . ^
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S®8^ture o f the 

Dealing Assistant
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Circuit Bench, Lucknow »

0pp.Residency, Gandhi Bhawan,'Luckripiii

APPLICATIOW l\lo.

"fANSFER APPLICATION' No, of 19

OLD WRIT PETITION No. 2

CERTIFICATE

nf

Certified that no further action is required to taken ' 

and that the'case is fit for consignment -to the, record room (decided),

Dated ;

COUNTER SIGNED

Signati^jB of,;the 

dealings Assistant

■

Section Officer/Court Officer
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Sep.ial 

numbor 

of order 

andit date

21/8/89

18/10/89

INL-THE-CENTRAL ADM I NIST RATI U£ TRIBUNAL 

CIRCUIT BENCH.LUCKNOW

ORDER SHEET ‘ . ' • ' . '

■ ' O.Ao No, 217/88(L) •
' REG1ST-»hTIuN No. _____ of 198 .

APPELLANt
APPtre^w

DEFEMOAlMT
RESPOiMDENT

P,N , Chakravorthy

VERSUS .

Union of India and ors

'B rief Order., Mentioning Reference 

i f  necessary

Hon* Mr. D « K .  Agrawal«  ̂ f

None is present for the applicant.

Shri Anil Srivastava learned counsel is preseht- 

on behalf of respondents and files counter j 

affidavit/ copy of which duly served on ' 

the applicant on 24/7/89. The applicant may; 

file rejoinder, if anywithin  three weeks ! 

hereof. List this case on 18-10-89 for 

final hearing before Single Monber. !

J.M .

(sns)

I .

Hon* Mr. D.I^. Agrawal, J.M . 

Hon* Mr. K. Obavya/.A.M.

1 •
Shri L .P . Shukla, c(->unsel for the applicant 

and Shri Anil Srivastava counsel for the 

respondents are pre?;ent., Counsel for the 

applicant files r^oindef ^fid a v it*  keep it

for respondents ! 

prays jto "f i l ^ ^ ^ ^ e n ^ t a r y  counter affidayii 

Such a prayerj^be made by an application witH 

reasons. Ha</ever, it is granted. Let supple­

mentary counter affidavit be filed within 3 iv 

tO'^hich the applicant may file supplerhentar  ̂

rej<^nder affidavit within one week thereaf-te 

Lisi/khis case on 13-12-39 for hearing.
/  Tv

J.M .

Houi complied 

with anddatfi 

of compliance

N o

»eeks.

r.



^  U Vis V J . , ^

e \̂._

v^ V N <^W - ^ .CL .
W '  H - '% - ^ '* - ^ ^  IMWI.

. Cls:xXJL._Â
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RESERVED

CENTRAL ADKEKISTRAriVE TRIBUNAL, ALLAHABAD 

LUCKNOW CIRCUIT BiHCH 

Registration 0*A. Ko,217 of 1988(L)

Paras Nath Chakiavorty . . . .  ^plicant 

Versus

Union of India & Another.... Respondents

Hon.Jlr.Jtostice U.C«Srivastava,V,C«

Hon.Mr. A.B«Gorthi, Member (A)______

(By Hon .Mr. A*B.Gorthi, A.M.)

Shri P.N.Chakravorty has filed this 

application under Section 19 of the Administrative 

Tribunals Act, 1985 claiming certain pensionary and 

other benefits to which he became entitled on his 

retirement fran the Railways as In jector of Works,

Pratapgarh on 30 ,9 .87 . The details of the amount 

claimed by him are as shown belows-

(a) Leave Encashment for 
eight months - Rs.17200-00

(b) Arrears of increment - Rs. 312-50

(c) Bonus - Rs. 1300-00

(d) Group Insurance - Rs. 300-00

(e) Provident Fund - Rs. 6000-00

(f) Transfer and Packing 
Allowance, Rs. 2000-00

Total R s.27112-50

2 . The respondents have filed their reply

followed by a supplementary reply. From these it 

appears that the applicant was entitled to leave 

encashment for 118 days only and that the amount 

^  was Rs.9,13y- . Arrears of increment were alre-



-  2  -

collected by the applicant throu^ his salaiy bill 

for October, 1987. A stara of Rs,1391-30 was passed 

for payment as bonus. Similarly, a sum of Rs.618/- 

on accoxjnt of Grot^) Insurance was also due to him.

All these said amoiants were ready to be disbursed 

but the applicant failed to collect them or to make 

some altexnati’TO arrangement for collection. A sum 

of Rs.31,260/- on account of Provident Fund was however 

paid to him and no amount is due on this account. As 

regards the Transfer and Packing Allowances the 

matter is \inder consideration.

3 . The respondents* version that the applicant

failed to collect the amoxmts which have already been 

passed for payment smacks of bureaucratic indifference

to the plight of a pensioner. It is the botandened* duty 

of t^e r^pondents to ensure proupt payment by cheque 

to the hone address of the pensioner, particularly 

when^as in this case, the pensioner had indicated his 

permanent h^ie address in his correi^oadence.

4 , We therefore direct the re^ondents to send the 

amounts due to be paid to the applicant on account of his 

leave encashment, bonus and Group Insurance by means of 

crossed cheque which should be sent to his hcxne address 

togethei^ith simple interest calculated @ 12% per annum 

frcsn the date of his retirement to the date of payment. 

The Transfer and Packing Allowances which are yet to be 

finalised must be finalised within one month frcxn the date 

of receipt of the order and paid to the applicant as 

indicated above togetheyferith sia5>le interest @ 12%

per annum.

5. We dispose of the application in the above termj
without any order as to costs.

DT» Se p t .T l 9 9 f ^ ^ C ^  * Chairman
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IN THE CENTRAL AEMINISTRATIVSi TRIBUNAL 

CIRCUIT BENCH, LUCKNOW

Registration No. >

Paras Nath Chakravorty

Versus

Applicant

Union of India & another Respondents

I N D E X

Annexare No,1- Letter of the General 
Manager (Personnel) dated 30o7»19^5 
regarding intimation of leave to the 
employee nearing retirerasnt.

Annexure No*2-.Applicant's letter 
dated 16* 10-1 9^/ m the form of 
representation to the DHM against 
non payment of post retirement 
benefitSo

13o Annexure No*3- Applicant's reminder 
by letter dated 27.11,19^7 to the 
DRM Lucknow claiming payment of 
amoiint under various heads#

S' ■ Vo.V>-<Ŝ<50'
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Application under Section 19 of the Administrative 

Tribunals Act. 19^5»________________________________

DATE OF FILING

Sigaature

Registrar

IN THE CENTRAL AEMINISTRATIVE TRIBUNAL 

CIRCUIT BENCH, LUCKNOW

BRTWHiEN

Paras Nath Chakravorty Applicant

AND

1 . Union of India through the General 

Manager, New Delhi.

V

2, Divisional Railway Manager, Lucknowo..* Respondents

DETAILS OF APPLICATION

I, Particulars of the applicant J 

Paras Nath Chakravorty 

Son of late B.K, Chakravorty 

Woriced on the post of Inspector
^  -  I I-  y r

of Works, Group III , at Pratapgarh

Office of the Inspection of Works, 

Northern Railway, Pratapgarh 

117 Ravindrapalli, Faizabad Road, 

Lucknow o
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II . Particulars of the respondents :

1 . Union of India throu^ the 

General Manager, Northern Railway, 

Baroda House, New Delhi.

2, Divisional Railway Manager, 

Northern Railway,

Hazratganj, Lucknow.................

III.

IV.

V.

VI.

Particulars of the order against which 
application is made :

The application is directed against non payment—
of post retirement benefits such as leave encjflashment,

arrears of incremsnt, group insurance, bonus, provident

fundarrears and transfer and packing allowance to which 

the applicant is entitled*

Jurisdiction of the Tribunal J

The applicant declares that the subject matter 

of the non pajrment of arrears due to the applicant on 

his retirement for which he wants redressal is within 

the jurisdiction of the Tribunal*

Limitation :

The applicant further declares that the appli­

cation is within the limitation prescribed under Section 

21 of the Administrative Tribunals Act, 19^5©

Facts of the case ;

1. That the applicant was appointed as Work

Supervisor in Northern Railway under Lucknow Division 

on 17*3 • 1956. HeB&s subsequently promoted to the post
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of Inspector of Works and was

posted at Pratapgarh. The applicant continued on 

the said post at Pratapgarh till the date of his 

retirement from service on 3^9ol9^7« The last 

salary drawn by the applicant on the post of Inspector 

of Works Group III was Hso2l50/- (Basic) plus other 

allowances©

2* That tho applicant was entitled to the post

retiranent benefits which were not paid to him at 

the time of his retirement and thereafter# These 

included leave encashment, arrears of increment, 

group insurance, bonus, arrears of provident jftind and 

transferred packing ^lowanceso

3o That in terms of the letter of the General

Manager (Personnel), Northern Railway Headquarters,

dated 30o7®19^5 the employee is entitled to b© inti-

mated about his balance of leave to his redit in

the notice of retirement one year in advance* The

applicant, in compliance with the aforesaid letter,

was not informed about the balance of leave to his

credit© A photostat copy of the letter dated

30, 7« 19^5 regarding intimation of leave to the

employee nearing retironent i^ filed, as Annexure

Annexure- 1  No, 1  to this application.

4* That on the basis of the balance leave to

the credit of the applicant, he is entitled to 

leave encashment for B months at Rsi»2150/- per month
T f -  - a -  —  -  - '  -  ■ '  ■ .

being his salary, which amounts to Rso17,200/-,

5® That the applicant is also entitled to the
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arrears of incronent due from at Bso50/- per

montho The applicant was paid only one increment 

for the month of September l9^g.the last month preceding 

his retiremento This amounts to Bs«3l2,50 Paiseo

60 That the applicant is further entitled to six

months bonus from April 19^7 to September 19^7.which 

has not been paid to him. This amounts to Rso1300/~o

7* That the applicant is also entitled to the

amount of group insurance which was deducted from his 

salary. The said amount comes to approximately
I

Rs*300/-.

C\

That as per the standing orders of the railway 

administration the provident fund deductions should
I

stop six months prior to the date of retirement of an 

employeeo In the case of the applicant, however, his 

provident fund deductions continued upto the date of 

his retirement* The applicant is further entitled 

to other deductions from his D, A* and bonus etc© made

from time to tima# Thus the applicant is entitled
\

to the aforesaid provident flind deductions which have 

/ not been refundedo In this connection it is stated 

that no information regarding his balance provident 

fund amount was furnished to the applicant prior to 

his retirment. The said provide ĵt fund amount, to 

which the applicant is entitled, coraes to approximately 

HS06OOO/ -0

9o That the applicant is further entitled to

transfer and packing allowance when he retire as

Inspector of V/orks at Pratapgarh, The said transfer
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and packing allow’ance amounts to Rso2000/-o

That in the aforesaid circumstances the appli­

cant is entitled to the following post retirement 

benefits

Leave encashment Rs« 17,200.00

(iij Arrears of incren^nt Bso 312.50

(iii) Bonus Bs© 1 ,300©00
j

Group Insuraice Rs* 300,00
V _ ^

--̂ (vj Provident fund Rs» 6 ,000^00

Transfer & packing allowance Eso ^,000»00(vi)

TOTAL - Bse 27,112*50

1 1 , That the applicant submitted a representation 

to the Divisional Railway Manager, Lucknow, by his 

letter dated 160IO, 19^7 against non pajrment of the 

aforesaid post retirement benffits from his hon® 

address at 24 Parg^a West Bengal, A copy of the said 

letter was also sent to the office of the Asstto 

Engineer and Inspector of Works Pratapgarh# The said 

letter was duly received at the office of the Divi­

sional Railway Manager, Lucknow, vide A/D receipt 

dated 2l,lO«i9d7* A photostat copy of the applicant’s

Annexure -2  letter dated 16. 10, 19^7 is filed as Annexure No, 2 to

this ^plication,

1 2 , That the applicant sent another letter dated 

16, 1 1 *19^7 to the Divisional Railway Manager, Northera 

Railway, Lucknow, claiming that the provident fund 

amount paid to him was not correct and that the balance 

of provident fund amount deducted from his salary upto
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the date of his retirement and other provident fund 

deductions from his D.A, and bonus etc© be also paid 

to the applicant at his home address. This letter dated 

16. 1 1 «19S7 was also duely received at the office of 

the Divisional Railway Manager, Lucknow, vide A/D 

receipt dated 24,11.19^7«

13* That when no action was taken on the afore­

said letters dated 16. 10.19^7 and 16.11.19^7, the 

applicant submitted a reminder by his letter dated

27.11.19^7 to the Divisional Railway Manager, Lucknow,
\

claiming payment of amount under various heads due to 

him« The applicant further pointed out that as he 

is sick, he is unable to come to Lucknow to pursue 

the matter and as such his dues be sent to him either 

by cheque or money order. This letter was duly receiv­

ed the Divisional Railway Manager,Lucknow and the 

Inspector of Works, Pratapgarh, vide A/D receipts 

> dated 3.12.19^7 and 4.12.19^7 respectively* A photo-

stat copy of the letter dated 27.lSj>l9^7 to the DEM

Lucknow, a copy of which was also sent to the AM and 

Inspector of Works, Pratapgarh, is filed as Annexure 

ĉ nnexure-3 No.3 to this application.

T

''J

14 . That the applicant was informed by the clerk 

in the office of the Inspector of Woits, Pratapgarh, 

through a post card dated 12.1.19S^ that the bills of 

arrears due to the applicant under various heads 

have been sent to the office of the Divisional Railway 

Manager, Lucknow, but the same are still pending. Ihus 

it is evident that no action regarding the payment of 

post retirement dues under various heads has been taken
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by the Divisional Railway Manager, Lucknow, and he is 

illegally and malafide withholding the same.

1 5 . That aggrieved by the inaction of the Divisional 

Railway Manager, Lucknow, in clearing off the payment 

of arrears due to the applicant on his retirement, the 

^  applicant has preferred this application before this

Hon’ ble Tribunal*

VII. Relief sou^t :

In view of the facts mentioned in para VI 

above, the applicant praj'S for the following relief :

That this Hon’ble Tribunal may direct the 

respondents to make payment of leave encashment, 

arrears of increment, group insurance, bonus, provident 

fhnd and transfer and packing allowance to which the 

applicant is entitled on his retirement from service 

as Inspector of Works Group III at Pratapgarh w,e*fo 

3.9,19S7o

VIII, Details of the remedies exhausted :

That the applicant declares that he has availed 

of all the remedies by way of representations and 

reminders to the Divisional Railway Manager, Lucknow, as 

already stated in para VI above©

IX« Matter not pending with any other court, etc*;

The applicant further declares that the matter 

regarding which this application has been made is not 

pending before any court of law or any other authority 

or any other Bench of the Tribunal.
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\

Xo Particulars of Postal Order in respect of the Appli­
cation Fee

1o Number of Indian Postal Order t 6 ^  5?

2, Name of the issuing Post Office 6o-u:-̂

5, Date of issue of Postal Order X^JulS'^

4« Post Office at which payable

XI. Details of Index :

An index in duplicate containing the details of 

the documents to be relied upon is enclosed*

IN VERIFICATION :

I, Paras Nath Ghakravorty, son of late B.K, 

Ghakravorty, aged about 59 years, resident of 117- 

Ravindrapalli, Faizabad Road, Lucknow, do hereby verify 

that the contents from paras I to XI are true to my 

personal knowledge and belief and that I have not 

suppressed any material factso

Place

Date
Signature of the applicant#
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GM(P)Letter Ko*443E/l4«Vll/EI4  ̂
dated 20-7-S5 P^S*lioo9779

Su]j; rlntiiaaiiiion o i Leave to tbe employee 
\iUo I s  nesaring retiremento

A« o.-:<iered by in tiasil)&en Uocided in 

consul tici'tion •witti i*’ A  ^  Q A O ,  ithat axi future tbe
‘I v'*f

balance oi leave ioe.CXAP + vjtij-cii may be at
•»

■fetiG credit; oi' tbe employee vbo is nearing retirement 

soould invariably be intainated to iaim by proceeding a

coluiTin ^n tbe nocice oi retixeceiit being advised
i /

on*iysar in Edvance af per e îtent order-

Tbe leave taken by tbe. eB|>loyee during the period 

before tbe date of nptice and actual date o f -retirecnent 

will however be deducted/ad jug ted frc<ra leave sbovm at bis 

credit «bile finalising bis c^shment of leave*

( M.P.S^baniia) 
fo r  Crî M.CP) 

29o7«85

f l /
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yrcs-'̂  '.' jO t-i 'C  / v<-‘ *->-''S '‘j •

3 .  M  • i- • C •  ̂ tAA ‘J  .

c .  ,4 ^1 cv^ ^  Y  ■

'̂ '>4/ ; -V j ? f ’i!u*c<^c<,itix yhJ ^w-d3

U '

/ Z  S'CifrVtOv/ /Ifonvĉ -
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 

Sm'ETING AT LUCKNOW

REGISTRATION NO. 217 of 1988.

P .N , Chakravarti.........................................Applicant,

Union of India .........................................Respondenta.

6.wdl «

COUNTER REPLY

Fixed for-

'~7 A/ vwV unXTo
z'/. /m  working as

Northern Railway# 

Hazratganj. Lucknow, do hereby solemnly affirm 

and state as iinder : -

I ,  That the above named official of the 

Respondents is well conversent with the facts 

of the case and has read the Claim Application 

and iinderstood its contents and has been 

authorised by the respondents to file this 

Counter Reply*

I I ,  That the contents of paras I  to V of 

the application do not call for reply.

Contd,.. ,2
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Q

I I I ,  That reply to the contents of para VI of 

the application is as follows

1 . That the contents of para 1 of the 

application is admitted.

2, That the contents of para 2 of the ,

application is not admitted as stated. Theleave 

encashment b ill  for the balance LAP 118 days

at his credit on the date of retirement was passed 

for Rs. 9133/- and the amount of Group Insurance

was passed bj- the Sr. DAOjLKO \inder CO 7 No,
I

032994dated 4-2-88 and CO 7 No. 0303008 dated- 

5.2.88respectively but the applicant did not turn 

up to receive the same. No arrears of ,

Ass"

I increment is due to b ^  paid. The applicant has 

been paid the final Provident Fund dues I .e .

I ,4--̂  ’^o 3l260/- on 12 .10 .87  and no ProvidBBt fund y  ^ --------------

^ balance is left with answering respondents.

3. That the contents of para 3€S6 of the

application is denied. The applicant being senior 

subordinate was well in touch the office to know 

the balance of leqve at his credit, and he could 

himself verify the same after each time he availed 

the leave,

I ic'A Contd. . . .  3
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4 . That the contents of para 4 of the

application is not admitted as stated. After 

the retirement of the applicant he had only 118 

days of balance leave on full pay at his credit 

and not 8 months as stated*^. 9133/- was already

V

passed on the said accovmt but the applicant did 

not turned up to receive the same.

5, That in reply to the contents of para 5 

of the application it is specifically stated that 

nothing is due to the applicant on this account 

.as his increment was sanctioned on his due date,

6 , That %fee in reply to the. contents of para

6 of the application it is stated that the mattet 

^  of payment of bonus is already under consideration,

7- That in reply to the contents of para'7 

of the application it is stated that the amount 

of Group Insurance was already passed under CO 7 

NO, 032994 dated 4 .2 .8 8  but the applicant did not 

turned up to receive the fi same.

8 . That the contents of pafa 8 of the

application is not admitted as stated. The 

applicant has already been paid his entire 

provident fund dues at his credit up to the date

Contd...4



of his retirement, i .e .  31 ,9 .87  and nothing

is left to be paid to him on this account.

9. That fek in reply to the contents of para

9 of the application it is stated that the mattet 

of payment of transfer and packing allowance

is already xmder consideration and as soon as 

it is finalised, thearrangement for payment of 

the same will be made to the applicant,

10 , That in reply to the contents of para

«

10 of the application it is stated that the amounts 

on accoxint of leave encashment as well as

Group Insurance has already been passed on 4 ,2 ,8 8  '

/
and 5 ,2 ,8 8  respectively as stated above but 

the applicant himself did not turned up to 

receive the same. The amount in respect of 

arrears of increment and provident fund has 

already been paid to the applicant and nothing 

is left to be paid to the applicant on this

accoxant. The matter regarding payment of bonus

and transfer and packing allowance is under 

consideration and which will be paid to the

applicant after its finalisation.

11, That the contents of para 11 of the 

application is denied for want of knowledge,

Contd,..5



The said representation is not in the records 

of the answering representations,

12 , That the contents of para 12 6f the 

application is categorically denied, A perusal 

of alleged representation would itself explain 

that no where in the said alleged representation 

the applicant has claimed his balance of arrears 

of provident fxind.

13, That the contents of para 13 of the 

application needs no conunents,

14, That in reply to the contents of para

14 of the application it is stated that as and 

when the applicant received the information 

through a letter of a clerk under lOW/ 

Pratapgarh, he should have contacted personally 

to lOW/PBH/AENy^BH and received the payment,

15, That the contents of para 15 of the

application needs no comments,

•

IV , That the applicant is not entitled to

claim any such relief as claimed in this 

application,

X ,  That the representations as alleged in

0* VTII of the application do not appear to

• • 5 • •



be in the records of the answering respondents,

V I , That the contents of paras IX , X & XI 

need no comments.

LUCKNOW.

DATED i

• • 5 • •

V E R I F I C A T I O N

I# 0 ^ /y. working as

Northern Railway, 

Lucknow do hereby that the contents of para 1 

of this reply is true to my personal knowledge 

and those of paras I I  to VI are true on the 

basis of official records and legal advice 

and I have not supressed any material facts.

LUCKNOW.

DATED.
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IN THE CENTRAL AmiKISTRATIVE TRIBUNAL 

LUCKNOW BENCH, LUCKNOW

M  J
Registration No. 217 of 19BS

P.N, Chakravarti ....................... Applicant

Versus

Union of India & others ..................  Opposite Parties

Rejoinder affidavit to the 
counter reply.

I, Paras Nath Chakravarti, son of late B.K. 

i Chefcravarti, resident of 63, National Land Concerned, 

P.O. Ashok Nagar, District 24 Pargana, West Bengal (N)- 

Pin 743 222, do hereby solemnly affirm and state on 

oath as under

1. That the deponent is the sole applicant in

the above noted case and as such is fully conversant 

with the facts deposed to herein.

2. That the deponent has read and fully understood

the contents of the counter reply filed on behalf of 

opposite partieso

3. That para 1 of the counter needs no reply.

4. That the contents of para 2 of the counter

are misleading and hence denied. It is peirtinent 

to mention that the leave encashment has been arbi­

trarily fixed treating balance LAP days only while
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the deponent is entitled for leave encashment for B 

months. Answering opposite parties have not disclosed 

the details of fixation and calculations of leave 

encashment.' The deponent was entitled to know the 

details of balance leave (LAP as well LHAP) well 

in advance prior to his retirement as per circular 

No.443E /14-VII/B'[ dated 30.7*19^5 issued by the General 

Manager, Northern Railway, New Delhi. But the said 

circular dat^ 30*7 . 1935 was not complied with in the 

case of deponent. It has not been disclosed in the 

counter reply whether the d eponent’ s sick'period of
j

96 days from 14*4.1966 to 20«7.1966 was converted into 

196 days LHAP which is admissible under the relevant 

rules and the same was demanded by the deponent and 

the same was also recommended by the Inspector of 

Works, Northern Railway, Pratapgarh throu^ letter 

N0.E/3/S6 dated 22, 7 . 19^6, It is pertinent to mention 

that the deponent is entitled to get encashment of 96 

days in addition to the encashment of II6 days LAP.

A photostat copy of the letter No.E/3/36 dated 22.7*^6 

is filed as Annexure No.4 to this rejoinder affidavit.

Secondly, no information whatsoever was given 

to the deponent with respect to the letters dated 

4. 2.1933 and 5*2.1933 referred to in para under reply® 

The deponent had already informed the opposite, parties 

throu^ his letter dated 27.11.1937 (Annexure No.3 to 

the claim petition) that he had permanently shifted to 

West Bengal with the expectation to receive information 

as well as dues at his permanent residence. The deponent

is entitled to get extra costs on this score alone.
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In the aforesaid circumstances this Hon^ble 

Tribunal may suirraon the original records from the 

custody of opposite parties for adjudging the propriety 

of the dues.

5. That the contents of paragraphs 3 and 4 of 

the counter reply as stated are not admitted and in 

reply the contents of para 3 of the claim petition

and para 4 of this affidavit are reiterated as correcto

■v

6, That the contents of para 5 of the counter reply 

are not admitted. It is pertinent to mention that

the annual increment became due on 1.5»19B7 and the 

same was sanctioned by the competent authority. Howevei 

the sanction memo was issued in the erd of August,

19^7 and as such the said annual increment @Es*50/- 

per month could not be paid for May 19^7 to August 

19^7 and the same is still unpaid. The contents of 

para 5 of the claim petition are reiterated*

7. That in reply to para 6 of the counter reply 

is stated that the iion payment of bonus has been 

admitted by the ^wering opposite party.

That para 7 of the counter reply is not admî te|\

and in reply it is stated that no information wsub give
i

to the deponent with respect to the amount of group 

insurance. It is reiterated that the said amount shotd 

have been sent through a crossed cheque to the deponei 

at his permanent adress already intimated to opposite 

parties 0



9« That the contents of para B of the counter

reply are not admitted and in reply the contents of 

of para B of the claim petition are reiterated. In 

this respect the opposite parties may be directed to 

furnish detailed calculations of provident' fund

account 4ar;c/ deciMon takert or> nepre.̂ srî ahon dakJ fS^ 

? , e c e » ' W  by Q. P- err. II-i9S7 , A h^h Ool>y

/gg? ti> 0U> /•b?77ex.ure NO-.-5 to O-Z/WO)'/.

10« That in reply to para 9 of the counter it is 

stated that the answering opposite parties have 

themsd.ves accepted that transfer and packing allowances 

are yet to be paid •

11. That the contents of para lO of the counter

reply as stated are not admitted and in reply the 

contents of para 10 of the claim petition and para 4 

of this affidavit are reiterated a

12, That para of the counter as stated is not

admitted and in reply para iS'̂ ôf the claim petition is 

reiterated©

13• That para 12 of the counter as stated is not

admitted and In reply para 12 of the claim petition 

is reiterated®

14. That para 13 of the counter needs no reply.

15. That the contents of para 14 of the counter 

reply as stated are denied. It is reiterated that 

the answering opposite parties responsible for various 

payments did not care to send any authentic information
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with regard to final sanction of various dues. However, 

the deponent is entitled to receive his dues at his 

permanent address throu^ cheque o

16 . That para 15 of the counter needs no reply.

17* That paras IV and V of the counter are not

admitted and in reply the contents of paras IV and 7 

of the claim petition are reiterated.

Ludcnow Dated: Depone

August 2-)|̂  19g9o

Serif icat ion

I, the above-named deponent, do verify that 

the contents of paragraphs 1 to 17 of this affidavit 

are true to ray own knowledge. No part of it is false 

and nothing material has been concealed. So help me 

God.

/c '
/ /  . Ludcnow Dated: . Deponent̂

Auaist*^/g,1939.

\' ^./jj I identify the above-named deponent
signed befp̂ e_̂  ms.

Advocate.
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BEFORE THE CEhTRXL AQMINTSTRATt.VE TRTBU'JAL 

CTRGUIT BENCH LUCKI^Ui 

SEGTSTRATION m ,  2 I6 of 1988.

P.N. Chafcravarti Applicant .

Union of India & others 0pp. parties .

SUPPLEMENTARY TO REJOTMDER-^

I ,  / 3  , working as

f / h -
in the o ffice of Divisional Railway Manager,

Northern Railway, Hazratganj, Lucknow, do hereby solemnly 

affirm and state as under!-

1 . That the above named o f f i c ia l  is working in

the o ffice  of Divisional Railway Manager Northern Railway 

Manager, Northern Railway, Hazratganj, Lucknow and as such 

fu lly  conversant with the facts and circijcistances ofthe 

case. Also he has been authorised by the opposite parties 

to f i l e  present reply.

2 . That the contents of paras 1 to 3 of the

rejoinder affidavit do not call for any comment.

3.

• H "

That the contents of para 4 of the Rejoinder

affidavit  are wrong and as such denied, it  is further 

submitted that applicant has already been given the 

benefit of commuted leave of Riv\G period from 14.4.86 

30.7.86 by d iffering his LK/î P period and this period
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has not been debited from his LAP period. Therefore, the 

leave encashment for 118 days LAP has been rightly  

evluated.

4. That the contents of para S of the rejoinder

affidavit are wrong as such denied, and also averments made 

in para 2 of the present reply are re-iterated.

5. ^hat the contents o f para 6 of the rejoinder

affidavit  are not admitted as stated, it  is submitted that 

it has come to notice, of authorities that arrears o f incremen' 

from 1.5.87 to 30.9,87 has been drawn through salary b i l l  of 

Ottober 1987 and which he would have received with the salary

6 , That in reply to para % o f the rejoinder

a ffid av it , it is stated that amount of bonus for P s . I ^ I ^ O  

s passed for payment in October 1988 for the year 

1987-88 but applicant did not turn up to receive it . Also 

it was in the knowledge of the applicant, that amount o f bonuJ 

is payable for the preceding year 1987-88 in the month of 

September/October of the year 1988. It  is further to add 

here that neither applicant turn tp to receive the amount 

nor he sent any message to Assistant Engineer/lCJ^/

Pratapgarh to get it  remitted to his house address . As e 

consequence this amount has gone unpaid and returned by the 

.cashier for deposit.
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That the contents of para 8 of the

rejoinder affidavit are wrong and as such not admitted, 

T.t is further subiaitted that applicant never made a 

request for remitting the payment of Grotp Insurance 

as well as leave encashment dues to him at his house

address .

8 . That in reply to para 9 o f the rejoinder

a ff id av it ,  it  is stated that payment of PF dues 

already been paid to applicant and records ajfe 

being called for from the Senior Divisional Accounts 

Officer to re-check the correctness .

9. That in reply to paras 10 and 11 of the

rejoinder a ffidav it , it  is stated that applicant had 

leave balance at his credit was only 118 days and the 

payment of the same was arranged but since applicant 

 ̂ abstain from collection of amount, the amount of

ife. 9133=00 gone unpaid. Aai Also the Gro»4) Insurance of 

Rs. 618 which was passed for payments alongwith the leave 

enciishment has also gone unpaid. Therefore, necessary 

recource for  ̂ re-credit of the same is being taken and 

payment w^ll be arranged at an early date,provided 

he submits the pre^cfibed proforma duly completed.

10, That the contents of paras 12 to 14 of the

rejoinder affidavit are not admitted as stated'and paras 

11,12,13 and 44 of the counter reply are re~iterated.
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1 1 . That the contents of para 15 of the rejoinder
j

affi-davit are denied. Also averments made in pare 14 

of the counter reply are re-iterated,

12. That the contents of paras 16 and 17 of the 

rejoinder affidavit do not call for any reply. Tt is further 

submitted that averments made in para TV and V of

counter reply is re -iterated .

Lucknow j

Dated; / 1 9 9 1 .

I ,  the abovenamed o f f ic ia l  ido hereby verify

that the contents of paras 1 -------------  are true to my own

knowledge and those of paras 'to I '^ a re  based on 

advice and records. No part of it is fa lse and nothing 

material has been concealed. So help me god.

Lucknoiy;

Oated; /1991.
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